THE HIGH COURT OF MANIPUR
AT IMPHAL

NOTIFICATION No. 89
the 5th October, 2020

No.HCM/COVID-2020/RG/ 13917: In continuation of and in partial
modification of earlier Notification No. 82 dated 01.09.2020 issued by the
High Court of Manipur to regulate the working of the courts during the
Novel Corona virus (COVID -19) pandemic and in compliance of the
directions passed by the Hon’ble Supreme Court of India vide Order
dated 23.03.2020 in SMWC No. 3/2020: "IN RE- CONGNIZANCE FOR
EXTENSION OF LIMITATION" and Order dated 06.04.2020 in SMWC
No. 5/2020: “IN RE - GUIDELINES FOR COURT FUNCTIONING
THROUGH VIDEO CONFERENCING DURING COVID — 19 PANDEMIC”
and in the nature of guidelines issued for LOCKDOWN and UNLOCK
upto 31.10.2020 as declared by the Government of India on 30.09.2020;

and subsequently by the Government of Manipur dated 01.10.2020
setting out guidelines for lockdown and unlock till 31.10.2020 whereby
several restrictions have been removed and guidelines for containment
have been issued: the High Court, in consultation with Hon'ble Judges
and after consulting the members of the legal fraternity and considering
the representation dated 01.10.2020 submitted by the High Court Bar

Association of Manipur expressing as follows:

"(i) That for the next fifteen days, counting from Tuesday, the
/p\‘)('!> 6th October 2020 virtual courts be continued as the earlier



2
High Court Notification covers upto 5th October, 2020. The

National  Directives  for Covid-19  Management
dt.30.09.2020 also directs that as far as possible the

Practice of Work from Home should be followed.

(i) That taking into consideration the difficulties faced by the
members of the Bar in adapting to the new virtual
environment, constitution of multiple Division Benches may

kindly be restricted to the minimum for the time being.
(iii) That only the most urgent matters may be taken up.

(iv) That matters requiring lengthy hearing may please be not
listed for the time being.

(v) That when a matter is mentioned for listing, consent of the
Counsel of the other side obtained in writing be made

mandatory as to the urgency of the matter and the
necessity for listing.

The above suggestions and views of the members of the
Bar may kindly be brought to the kind notice of his Lordship, the
Hon'ble Chief Justice of the High Court of Manipur."

the representation dated 03.10.2020 submitted by All Manipur Bar
Association endorsing the views of High Court Bar Association for
conducting court proceeding by video conferencing and listing of only
urgent matters, and the views of All Manipur Judicial Officers' Association
and other stakeholders, Hon'ble the Chief Justice is pleased to issue the

following directions : -

1. The regular court sitting for both the High Court and District
Courts/Tribunals shall be regulated till 06.11.2020 as per the
i:i‘f guidelines stated below in anticipation of resumption of regular

physical court sitting.
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